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f
| AT HYDERARBAD, ’
;
|
0.A.N0.137 of 1995. (
|
Dated: 10.11.1995,

I
IN THE CENTRAL AﬁMINISTRATIVW TRIBUNAL HYDER

Betweeq E
K.B.V.Srinivas Mprthy | Applica;t
E | And :.
1. The Directo# of P@stal Services, Kurn@@%.
2. The Suparintfendent of Pestal Offices, N%ndyal.
| 1"\

o I LIIT sbvane v . b

4, The Chief Péstmaster General, Hyderabad¢

Respon& ntsg

: Sri. M. SubbL Reddy

Ceunsel for the|Applicant’
I
Addl.

|
s Sri, N'V'Rﬁ|ana'

Counsel for theIResp@ndents
] -
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§ ‘handled by the'applicant's family and odme to

L//// | I |

95

0.3.N0.137/95 Date of Order: 10.11
: | ‘ T

:
X\ As per Hon'ble Shri A.3.Gorthi, Member (Admn.) X |
|

* K *
{ |

The applicant is the son of Sri K.Hanumath ;astry

\‘ | .

who worked as Extra Departmental Branch Post Mjster, Ganngaram

7illana from 1948-89, when he was medically invalidated wie.f.

7.11.89, Thereafter the applicant was appointed tvo worn += DwOrr -

. \ ‘ .
a substitute to his father, The applicant staies that evwrsince

L~ wnrtad ~entinuously for morebhan 5 years but to| his sutprise
he was ordered to handover charge w.e.f. 11.1.95. Aggrlc#cu uy

. |
the same he has come up with this OA praying that he be c%ntinued

in the appointment of EDEPM, Gangavaram Villaqg unﬁer the| schame

of providing appoiﬁtment on compassionate grounds.

| |

2. The respendents in their reply affidavit stated that
| | i

the applicant's fathef 3id not attend to his work on medital

grounds and that he was consequently kept off 'duty w.e.f./ 27.11.90

Their contention is that the applicant was pr&vis%onally appointed

: perl;
as BPM on 28.11.90., The applicant's father asked to sub%it an

! |
unconditional resignation in 1992 hut the later did not %o S0.
|
Finally respondents issued notification om 18J1.95 for tde

purpose of regularly appointing an EDBPM at Gﬁngararam V%llage;

]

I
3. The respondents clarified that they Fave‘examined the

case of the applicant for appointment on compassionate g#ounds

I,
but did not find it a fit case for appointmen ‘as the ot“er 2

daughter

sons of the employee were living separately aLd the only

was als® married and living separately., The respondents| also
\ \
took into consideration the movable and immovrble'prOper#ies

—Hat A

the to thﬂ

|

ek he

conclusiqnﬁdid not deserve compassionate appantqent.
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- Cepy te:- '
1, The Diréctor of Postal Searvices. ¥urnaal. -
2:. The Superintendent of Pestal Offices, Nandyadl.
3. The Sub Divisienal Inspecter, Marxapur, Prakasam District.
- 4, The Chiefi Pestmaster General, Hyderabad.
5. One cepy (to Sri. M.Subba Reddy, advecate, CAT, Hyd.
6.+ One cepy te Sri..- N.v,Ramana, A4ddl. C@SC, CAT, Hyd.
7. One capy ke Library, CAT, Hyd.
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Heard learned counsel for both the %arties. Ft

4, 2

the reasons stated in the reply affidavit~1'a$ inclined ¢

Feer ooy A
accept the view of the apéﬂggant that the casI
A

of‘the apr

!

r
o)
lient

ate

.did not merit consideration fornappointment oT 36Mpassio|
grounds. At the .same time there is no disputé thHat the “

applicant

worked continuously from 1989-95 as EDBPM, Ga%gav%ram village

FLIIT CapT

although as a substitute/on Provisional va>.i.

thus gained by the. applicant will have to be q1ﬁen weigh

. PR A . A W N
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age

for appointment on regular basis provided ofq ursF the applicant

responded to the notification which is said to have been

issued on 18.1.95; In case the. sekection proEess in purs

of the notificatién dated 18,1.,95 has not beﬁn firalised

today the same shall not be finalised withouéicdnsiderini

case of the applicant also. For this purpose| the applic

ther with 3

At 3 PR Lol NS

shall have to submit his épplication form toge
the relevant doCUmMenTS 1N SUPROLT UL 11D uyyi

a period of oremonth from today. The same sh

D

together with the other applications)if any, eceivnd

x

-]

sudance

as on

the

ant

D1

i maa

all be corskdered

uring

the process of selection the respondents wil} have to,as| per
extant instructions)give due weightage o thel experience
gained by the applicant provided ofcourse all jpother thin%s
bing equal, ‘
|
5. 3 C.A is ordered accordingly, No costs,
|
llv\_% < Th
— !
( A.JB.GORTHI) ’
Member (Admn,) a
Dated: 10th October, 1995 " L
‘ i %@M(fv
(Dictated in Cpen Court) . fDV‘éﬂaﬁ J#ﬁﬁ (T
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TYPED BY CHECKZD RY
COMPARED BY . APTROVID BY

IN THE CENTRAL ADMINISTRATIVE TRIRUNAL
HYDERABAD BEYCH AT HYDFERARAD,

-

HON'ZLE MR. A.R. “GORTHI., ADMINISTRA-
TIVE MEIMBER.

.

HON'BLENMR,
JUDISIAL MEMELR.
: L
!
- L
ORDER/JUDGEMENT &

DATED ¢ \.G.]L\y 1995.

M.ET/RUAL/C.ALNO. \ BN \

EN- o
C omme, 1277187

TR N0 " (e wo. , )

A}

TTED AND INTERIM DIRECTIONS T mo o,

Ty
.

ALLOWED

o
s

" DISPOSED OF WITH DIRECTICNS.
DISMIZSED. y

DISMISSED AS WITHDRAWN,

cED FOR DEFAULT.

ORDERED/REJECTED,

| (_:/’f NOC ORDER AS TO COSTS.

| Coatral Administrative Trikunal ‘ _ /
DESPATCH |

| HYDERABAD BENCH. |
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